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SImI SA WAI SINGH SISODIA: 
This does not arise out of the present 
question. 

Dilu.Uoa Of torelp eQuity .. 1IlDd .... 
taD. Lever 

·274. SHRI p. K. KODIYAN: V/ill 
the Minister of FINANCE be pleased 
ttl state: 

(a) whether the deadline set for the 
dilution \)f foreign equity in Hindus_ 
tan Lever by the Reserve Bank of India 
expired on ~oth june, 1980; and 

(b) if so, file basis on which Hin-
dustan Lever is still Deing allowed to 
carry on its business in India:! 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): (a) and 
(b). A statement is laid on the Table 

o ~ the House. 

statement 

The directive issued to the company 
by the Reserve Bank of India was for 
dilution of its non-resident equity to 
40 per cent in two stages. The first 
stage requiring dilution of non-resident 
equity to S1 per cent to be completed 
by end of December, 1979, and the 
second stage of dilution of equity to 
40 per cent by end of June, 1980. While 
the compauy has complied with the 
first stage, in regard to the second it 
has gIven a representation claiming 
eligibility to retain 51 per cent non-
resident equity on the plea that the 
ctharacter of its activities has under-
gone some changes in the light of its 
1979 balance-sheet. Taking into 
account the advice given by the Minis-
try ot law, this representation is under 
consideration in consultation with the 
concerned Ministries. A final decision 
will be taken shortly. 

SHRI 1'. K. KODlYAN: In the state-
ment it is stated that the first stage of 
dilution has been done, that is, reduc-
tion to. 51 per cent had been done and 
implemented, the second stage, namely, 
reduction to 40 per cent has not been 
implemented and the company has re-

presented to the government. What 
are the grounds on which the company 
has made neW representation to review 
the government's directive? 

SHRI R. VENKATARAMAN: Under 
our policy if at least 60 per cent of the 
turn over of a FERA company is cover-
ed by exports Appendix I Industries 
and/or soplUsticated technology, it may 
be allowed to keep 51 per cent of the 
equity capital. The company has re-
presented that It is exporting ten per 
cent of its products and it is now em.. 
ploying sophisticated new technology 
and the total covers 60 per cent. These 
two points are being investigated. 

SHru P. K. KODIYAN: Is it not a 
fact that the same arguments whicb. 
the company is now putting forward 
had been very carefully considered by 
the FERA committee and also the ad-
visory committees of secretaries and 
were categorically rejected. Why is 
the government entertaining represen-
tations from the company? 

SHRI R. VENKATARAMAN: It is 
because they have come forward that 
they are making products which in-
volve sophisticate('! technology not 
available in the country. When people 
make representations we have to ex-
amine them before we reject them. 

SHRI INDRAJIT GUPTA: When the 
company is contending that as per gov-
ernment's guidelines it is exporting 
sixty per cent of its products, will the 
government also examine whether the 
products which are exported by Hin-
t!ustan Lever, a part Of those products, 
are not manufactured by this company 
at all, they are buying up manufactur-
ed goods made by order manufactu-
rers, small scale manufacturers and 
putting their stamp it and then export 
them? What is being done, will it 
come within the ambit of the limit 
which is allOWed for exemption or not? 

SHRI R. VENKATARAMAN: That is 
exactly one oJ. the points which is 
under examination. It has been 
brought to the notice of the govern-
ment that in the 60 per cent export, 
not all products were manufactured by 
them and that they are exporting cer ... 
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tain thing. which are not manufactur-
ed by them. Therefore, we are ex-
amining this. If we find it Is not their 
manufacture, certainly action would 
be taken. 

SHRI JYOTlRMOY BOSU: Is the 
hon. Minister aware that besides in-
volving themselves in ille~al and un-
ethica1 practices. and economic- otren-
ces-this firm was caught within their 
own premises in Ghaziaba1 with a 
truckload of adulterate<i oil for manu-
facturing vanaspati and they hushed 
it up with huge sums paid to different 
quarters-they are manipulating in-
voices, whether his department have 
been able to detect invoice manipula-
tions with regard to Hindustan Lever? 
If he is not aware, we may be able to 
assist bim in getting details. 

SHRr R. VENKATARAMAN: My 
esteemed friend always explodes a 
bombshell. I only request him to ex~ 
p10de with notice and not without 
notice. If he gives mE" notice of this 
question, I will have it examined. 

Indian Airlines 

*276. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of 
TOURISM AND CIVIL AVIATION be 
pleased to state; 

(a) whether Indian Airlines has de-
cided to raise the carrying capacity by 
30 p.c. and is also considering to raise 
it by 20 p.c. more; 

(b) It so, to what extent this has 
helped the Indian Airlines; 

(c) wlhether it has also reduced the 
loss that was being suffered by the 
Indian Airlines; and 

(d) it so, to what extent? 

THE MINISTER or STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI CHANDULAL 
CHANDtrAXAB); (a) No, Sir. 'the 
present fleet at Indian AirUnes has the 
capacity ,of 5366 seats. Indian Air-
lines bas ttlready placed order for 4 
!oeing 731 aircraft. 'l'w-o of the~ 

four aircraft are to be delivered in 
1980 .... 1 and two in 1981-82. After in-
dudion of these 4 .trcraft, the seats in 
Indian AItUne's fleet will increase to 
5862, Le. an increase of approximately 
9.4 per cent. 

(b) to (Q). The four B-737 aircraft 
on order are still to be inducted into 
the fleet of Indian Airlines and the 
question of help to Indian Airlines on 
this accounf at this stage is rather 
premature. Indian Airlines, however, 
expects that additional capaCity will 
help the Corporation in reducing losses 
by additional revenues and also in pro-
viding better passenger service. 

SHRI M. V. CHANDRASHEKARA 
MURTHY: Sir, I want to know from 
the hon. Minister whether the Gov-
ernment has conducted any survey 
regarding the dire demand of the in-
tended passengers to travel by Indian 
Airlines and Air India, and if so, the 
details thereof. Even though the 
airfares were increased by more than 

,50 per cent, is it a fact that Indian 
Air lines and Air India are sustaining 
heavy losses, and if so, by bow much 
during 1979-80? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. 
P. SHARMA): Sir, so far as the 
conliucting of the survey is concerned, 
it is conducted from time to time and 
the requirement of the Indian Air-
lines is decided accordingly. So far 
as the losses that are likelY to be In-
curred are concerned, it is not at 
present possible to say exactly now, 
it is being worked out and we can 
only be able to tell you about the 
losses or otherwise position of both 
Air India and Indian Airlines at the 
end of the financial year. 

SHRI M. V. CHANDRASHEKARA 
MtJR'l'HY: Sir, is it a fact that Gov-
ernment has decided to have a com.. 
mon Cll&irman for both Indian Air .. 
lin~ and Alt India, and if so, heM' 
wotdd it Wp ~ l:fttmkUstratiOl'l mel 
amo th~ opefa&rh &1 the .u-lineii? 




